State vs. Rohan (Item No. 21).

E-FIR No. 0006382010

PS: Hari Napar

Earlier all the matters were adjourned en-bloc pursuant 1o the directions passed by
the Hon'ble High Cournt of Delhi from time to time amid lock-down. Now,
oflicer order no. 26/DHC/2020 dated 30.07.2020,
directed to 1ake up all the cases listed before
except the cases wherein evidence is 1o be re

vide
District Courts have been
them through videoconferencing
corded.

(07.08.2020

Present: Learmned APP for the State through V/C
None for the accused

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosccution
evidence. Hence, matter stands adjourned in view of the above mentioned office
order issued by the Honble High Court of Delhi.

"
| |

P'ut up the matter on 04.12.2020 for prosecution evidence. 1

(Babita Puniya)
MM-06, West District, THC
07.08.2020
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State vs. Ramesh Chand Chopra (Item No. 1)

FIR No. 155/2013
07.08.2020 PS: Hari Nagpar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

07.08.2020

Present: Learned APP for the State
None for the accused
None for the complainant

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that on 23.01.2020, both the parties had
appeared before the court and sought time to file the quashing petition before the
Hon’ble High Court of Delhi on the ground of settlement. In view of the same,
matter stands adjourned.

Put up the matter on 04.12.2020 for further proceedings.
(Babita-Peniya)

MM-06, West District, THC
07.08.2020
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Item No.4
State vs, Dev Ram Prasad

FIR No. 17072009
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed 10 take up all the cases listed before them through videoconferencing
except the cases wherein evidence is 1o be recorded.,

07.08.2020

Present: Learned APP for the State
None for the accused persons

Court is convened through V/C (Cisco Webex) from residence office.
File perused.
Certain clarifications are required from the 0.

Put up the matter on 04.12.2020 for further proceedings. 10 to also join the
proceedings on the next date of hearing, |
(Babita Puniya)

MM-06, West District, THC
07.08.2020



Anoop Singh vy, | tarblwjan Kaur (tens No, 210,

CC Na. 42792019
I'S: Hari Napar

Earlier all the matters were adjourned en-bloe pursuant to the directions passed by
the Honble High Court of Delhi from time to time amid lock-down. Now. »id:_—
officer order no. 26/DJ [C/2020 dated 30.07.2020, District Courts have been
directed 10 take up all the cases listed belore them through videoconferencing
except the cases wherein evidence s to be recorded. :

07.08.2020
Present: None.
Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of pre-
summoning evidence. Hence, matter stands adjourned in view of the above
mentioned office order issued by the Hon'ble High Court of Delhi. l_/

Put up the matter on 04.12.2020 for pre-summoning evidence.

(Babita Puniya)
MM-06, West District, THC

07.08.2020
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Tteme No, 19

CT No. 52072019

PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Count of Delhi from time to time amid lock-down Now,
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them 1hmugh h’i(!um.'uﬂf::rfnu'm't_'_

vide

except the cases wherein evidence is to be recorded.

07.08.2020
Present: None for the complainant

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that even on the last date of hearing, none
had appeared on behalf of the complainant. However, keeping in view the current
COVID-19 pandemic situation, no adverse order is being passed today against the

complainant.
Put up the matter on 04.12.2020 for PSE/further proceedings. i
(Babita I‘Imi:-;l’l

MM-06, West Distnict, THC
07.08.2020



State vs, Ashish Kimnar (Itemn No. 18)
FIR No. 119/201%
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

07.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Hence, matter stands adjourned in view of the above mentioned office

order issued by the Hon"ble High Court of Delhi.

Put up the matter on 04.12.2020 for prosecution evidence. L/ y

(Babita Puniva)
MM-06, West District, THC
07.08.2020



State vs, Ram Vilas (Item No. 17)

FIR No. 14472018
PS: Munddka

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court ol Delhi from time to time amid lock-down. Now, vide
othicer onder no. 20/DHC/2020 dated 30.07.2020, District Courts have heen

directed to take up all the cases listed belore them through videoconferencing

except the cases wherein evidence is to be recorded.

07.08.2020

Present: Learmned APP for the State through V/C
None for the accused

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Hence, matter stands adjourned in view of the above mentioned office

order issued by the Hon'ble High Court of Delhi.
Put up the matter on 04.12.2020 for prosecution evidence. l_/,f

(Babita Puniya)
MM-06, West District, THC
07.08.2020
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State vs. Karamjeet Singh (Item No. 16)
IR No. 21572017

PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing

except the cases wherein evidence is to be recorded.

07.08.2020

Present: Learned APP for the State through V/C
None for the accused

Courtis convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Hence, matter stands adjourned in view of the above mentioned olfice
order issued by the Hon’ble High Court of Delhi.

Put up the matter on 04.12.2020 for prosecution evidence.

(Babiia Puniy:)
MM-06, West District, THC
07.08.2020
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State vs. Vikas (lem No. 15)

FIR No. 5272017
PS: Mundia
Earlier all the matters were adjourned en-bloc pursuant to the directions passed I
the Hon'ble High Court of Delhi from time to time amid lock-down, Now, vide
ofticer order no. 26/DHC2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing

except the cases wherein evidence is 1o be recorded,

07.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (Cisco Webex) from residence office,

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Hence, matter stands adjourned in view of the above mentioned office
order issued by the Hon'ble High Court of Delhi.

Put up the matter on 04.12.2020 for prosecution evidence. L.;
(Babita Puniva)

MM-06, West District, THC
07.08.2020



State vs. Tejinder Singl (Item No. 14)
FIR No. 36472016

PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon’ble High Court of Delhi from time to time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing

except the cases wherein evidence is to be recorded.

07.08.2020

Present: Learned APP for the State through V/C
None for the accused persons

Court is convened through V/C (Cisco Webex) from residence office.
File perused. Perusal of the file reveals that matter is at the stage of prosecution

evidence. Hence, matter stands adjourned in view ot the above mentioned office

order issued by the Hon’ble Iigh Court of Delhi.

Put up the matter on 04.12.2020 for prosecution evidence, L

(Babita Puniva)
MM-06, West District, THC
07.08.2020



[tem No. 3
State vy, Rajesh Kunar Gupta

FIR No. 54172016
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, '.'uifu
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded. i h

07.08.2020

Present: Learned APP for the State
None for the accused

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that even on the last date of hearing,
accused was absent, however,
pandemic, no adverse order is being passed today against the accused.

laking note of the current situation of COVID-19

Put up the matter on 04. 12.2020 for further proceedings. L
(Babita Puniya)

MM-06, West District, THC
07.08.2020



State vs. Naresh Kumar (Item No. 11)

FIR No. 37072012
’S: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Honble High Court of Delhi from time to time amid lock-down, Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

07.08.2020

Present: Learned APP for the State through V/C
None for the accused persons

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Hence, matter stands adjourned in view of the above mentioned office

order issued by the Hon’ble High Court of Delhi.

Put up the matter on 04. 12.2020 for prosecution evidence.

(Babita E’/Ulﬂﬁl}
MM-06, West District, THC
07.08.2020



State vs. Jitender @ Kalu (Item No. 9)

FIR No. 665/2016
'S: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down, Now, vide
officer order no. 26/DIC/2020 dated 30.07.2020, District Courts have beer
dirccted to take up all the cases listed belore them through videoconferencing,
except the cases wherein evidence is to be recorded.

07.08.2020

Present: Learned APP for the State
Accused persons are stated to be on court bail.

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that vide last order, summons were directed
to be issued to the accused persons, however, summons could not be issued due to
COVID-19 pandemic. Therelore, let summons be issued to the accused persons

with notice to their sureties for next date of hearing,
Put up the matter on 04.1 2.2020 for further proceedings. /t_/

{I3abita Puniya)
MM-06, West District, THC

07.08.2020



State vs. Pushpender (Htem No. 12)

FIR No. 20572013
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Dellii from time 1o time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing

except the cases wherein evidence is (o be recorded.

07.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Hence, matter stands adjourned in view of the nbove mentioned office

order issued by the Hon'ble High Court of Delhi,

L
(Babita Puniva)
MM-06, West District, THC
07.08.2020

Put up the matter on 04.12.2020 for prosecution evidence. h
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llem No. 23

Mohit Chaudhary vs, Vinod Kumar
CC No. 420212019

Earlier all the matters were adjourned en-bloc pursuant 1o the directions passed by

the Hon'ble High Coun of Delhj from time to time amid lock-down, Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is 10 be recorded.

07.08.2020

Present: Shri Sumit Gaba, learned counsel for the complainant through V/C
None for the [O

Court is convened through video conferencing (CISCO WEBEX) form
residence office.

Matter is at the stage of arguments on the application filed under section 156(3
£ &

Cr.P.C., however, learned counsel for the complainant seeks adjourned on the

ground that he could not prepare the arguments due to lock-down.

Heard. Allowed.

At request, put up the matter on 26.11.2020 for arguments on the application filed
under section 156(3) Cr.P.C. 10O to also join the proceedings on the next date of
hearing,

(Babita Puniya)
MM-06, West District, THC
07.08.2020
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State vs. Javed et (Htem No. 13)

FIR No. 26672015
PS: Hari Nagar

arlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
oflicer order no. 26/DHC2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed betore them through videoconferencing

except the cases wherein evidence is to be recorded.
07.08.2020
Present: Learmned APP for the State through V/C
Shri Sumit Gaba, learned counsel for the accused persons through V/C
Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Hence, matter stands adjourned in view of the above mentioned oflice

order issued by the Honble High Court of Delh,
Put up the matter on 04.12.2020 for prosecution evidence. {_,

(Babita Puniva)
MM-06, West Distnict, THC
07.08.2020



Nem no. 24
Three sons vy, Anfu Gatrtiny

C'C' No, SHEY 2019

Earlicr all the matgers were adjourned en-hloe purswant to the direetings
Passed by the MNon*hie High Court of Deng from time to time amid lek-down,
Now, vide officer order no. 26/D1¢C 2020 dated 30.07.2020, Distriet Couriy
have been direeted to take up all the cnses listed before (hem through
v.-i{hmcunfercnrinu exeept the cases wherein evidenee is 1o be recorded,

07.08.2020

Present: Shri Sami Zaidi. AR of the complainant in person through V/C
Shri Anil Mehra, proprietor of the complainant Company through V/C
Ms. Ruclii Arora, learned counsel for the complainant through V/C
SI Ramesh, PS Mundka through V/C

Arguments heard on the application filed under section 156(3) of the Code of
Criminal Procedure, 1973, jle perused.

In the case of Madhu Bala vs Suresh 1997 JCC 532 (SC) the Hon'ble Supreme
Court of India has held as under:-

Yee-when a written complaint disclosing a cognizable
offence is made before a Magistrate, he may  take
cognizance upon the same under Section | YO(1 ) a) of the
Code and proceed with the same in accordance with the
provisions of Chapter XV, The other option available to
the Magistrate in such a case is to send the complaint 1o
the appropriate Police Station under Section | 26(3) for

investigation.”

Hence, this court has two options either to proceed with the complaint as per the
provisions of Chapter XV of the Code or in appropriate ca:::us to send the same tu;
the police station for investigation. In the present t:u:ni in hand, llu.: P.mpm.:l
accused is the employee of the complainant company. Further, all the facts an
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circumstances of the case are within the knowledge of the complainant. Thus, | am
of the considered view that there is no requirement of collection of evidence by the
police at this stage as the complainant can lead his evidence. Hence, the application
filed by the complainant under section 156(3) of the Code is hereby dismissed.

However, I take cognizance of the oftence alleged in the complaint,

Put up on 04.12.2020 for examination of the complainant and his witnesses, if any,

under section 200 Ce.*.C.

List of witnesses, if not already filed, be filed on or before the next date u!‘hcnring.

(Babua Puniva)

MM-06, West [Distnict, THC
Delh/07.08.2020



Item No. 8

State vs, Lalit Kumar Sharma

FIR No. 1142019
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant 1o the directions passed by
the Honble High Court of Delhi from time 1o time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

07.08.2020

Present: Learned APP for the State through V/C

Shri Mukesh Bhatia, complainant through V/C (present in court in court)

None for the accused

Summons to accused could not be issued due to lock-down. Let summons be
issued to the accused in terms of previous order for next date of hearing.

Complainant also seeks adjourned for want of his counsel.

Heard.
.m-“"’f

Put up on 04.12.2020 for further proceedings.

(Babita Puniya)

MM-06, West District, THC
07.08.2020



Ram Narayan Mehto vs, Rujiy Ranjan (Item No. 5)

CC No. 6214/2019
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
dirceted to take up all the cases listed before them through videoconferencing

except the cases wherein evidence is to be recorded.

07.08.2020
Present: None

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of arguments on
the application filed under section 156(3) of the Code of Criminal Procedure, 1973,

but the complainant is not pursuing the complaint diligently. However, in the
interest of justice, no adverse order is being passed today against the complainant.

Put up the matter on 04.12.2020 for arguments on the above mentioned
application. '
(Babita Pniya)

MM-06, West District, THC
07.08.2020



Tteme No, 2
Simranjeer Singh vs. Ajfir Vardakayit

Case no, 132382016
PS: ari Nugar
Earlier all the atters were adjourned en-bloc pursuant o the dircctions passed by
the Hon'ble High Count or Delhi from time to time amid lock-down, Now, vide
officer order no. 26/DHC2020 dated  30.07.2020, District Courts have been
directed 10 take up all the cases listed before them through vids:u::mlﬁ:runcing
except the cases wherein evidence is to be recorded,

07.08.2020
Present: None for the complainant
Court is convened through V/C (Cisco Webex) from residence office.

Put up on 04.12.2020 for consideration on the application filed under section
156(3) of the Code of Criminal Procedure, 1973,

[0 to also join the proceedings on the next date of hearing.

(Babita Runiya)—
MM-06, West District, THC
07.08.2020
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ltem No. 6

State vs. Sunil
FIR No. 597/2018
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

07.08.2020

Present: Learmned APP for the State
None for the accused

File perused. Process could not be issued due 1o lock-down. Let previous order be
complied afresh for 04.12.2020.

-
-
-~

>
(Babita Puniya)

MM-06, West District, THC
07.08.2020
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Item No 10O

Stare vs Narerh Bansal

Py
FIR No 37372017
PS: Han Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock -dow Now, vide
oflicer order no. 26/DHC2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

07.08.2020

Present: Leamed APP for the State through V/C
None for the accused

Court is convened through V/C (Cisco Webex) from residence office.

File 1s stated to be pending before the court of leamed District & Sessions Judge,
West District, Tis Hazari Counts, Delhi.

Put up on 04.12.2020 for further proceedings. t—/

(Babita Puniva)
MDM-06, West District, THC

07.08.2020
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ltem No. 7

Kala Chamd v, olir

CC No. DIV2019
Ps: Mimielke

Earlier all the matters were

adjourned en-bloe purstant 1o the
the Hon'ble

High Count of Delhi from tin
ofticer order no. 26/DHCY

directed 10 take up all the
except the cases wh

directions passed by

¢ 10 time amid lock-down, Now, vide
2020 dated 3”.”?.:.'[]3”,

cases listed before them
erein evidence is to be recorded.

District Counts have been

through videoconferencing
07.08.2020

Present: S] Narvir, PS

Shri A. K. Nigam, leamed counsel for the complainam through V/C

Mundka through V/C

Court is convened through V/C (CISCO WEBEX) from residence office.

Arguments on the application filed under section 156(3) of the Code of Criminal
Procedure, 1973 heard. File perused.

In the case of Madhu Bala vs Suresh 1997 JCC 532 (8C) the Hon'ble Supreme
Court of India has held as under:-

“e—whien a written complaint disclosing a copnizable
offence is made before a ) lagistrate, he may  take
cognizance upon the same wnder Section 190¢1)1a) of the
Code and proceed with the same in accordance with the
provisions of Chapter XV. The other aoption available 1o
the Magistrate in such a case is to send the complaint to

the appropriate Police Station under Section 156(3) for
investigation, "

Hence, this court has two options cither to proceed with the complaint as per the
provisions of Chapter XV of the Code or in appropriate cases (o send the same to

the police station for investigation. In the present case in hand, identity of the
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proposed accused s known w the complainant.  Further, all the facts and
circumstaneces of the case are within the knowledpe of the complainant. Thus. | am
of the considered view that there is no requirement of collection of evidence by the
police at this stage as the complainant can lead his evidence. Hence, the application
filed by the complainant under section 156(3) of the Code is hereby dismissed.
However, 1 take cognizance of the olfence alleged in the complaint.

Putup on 04.12.2020 for examination of the complainant and his witnesses, if any,
under section 200 Cr.P.C.

List of witnesses, il not already filed, be filed on or before the next date ¢f hearing.

(Bapita Puniya)
MM-06, West District, THC
\07.08.2020
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Item no. 22

Balram Baliri vs, Krishan Ly}

CC No. 15378/2016
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant (o the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DHC2020 dated 30.07.2020, District Courts
have been dirceted to fake up all the cases listed before them through
videoconferencing exeept the cases whercin evidence is to be recorded.

07.08.2020
Present: None for the complainant

Court is convened through V/C (Cisco Webex) from residence office,

File perused.
Put up on 04.12.2020 for consideration on the application filed under section
156(3) Cr.P.C. ﬂ

(Babita Puniya)
MM-06, West District, THC
07.08.2020
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FIR No. 557/2019
PS: Hari Napar
Fresh Charge-sheet :

Earlier all the matters were adjourned cn-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DIIC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded. )

07.08.2020
File received from the court of learned Duty MM.

Present: Learned APP for the State through V/C
IO/SI Rahul Kumar through V/C
Accused persons are stated to be in J/C

Court is convened through V/C (Cisco Webex) from residence office.

File perused. Heard.

Charge-sheet prima-facie discloses commission of offence. I take cognizance of
offence.

In my opinion there is sufficient ground for proceeding against the accused
persons.

Since accused persons are running in J/C, concerned Jail Superintendent is directed
to produce them through V/C on the next date of hearing,

Copy of the charge-sheet be supplied to the accused persons through Jail
Superintendent.
Notice be also issued to the counsel for the accused persons for next date of

hearing.

Put up the matter on 21.08.2020 for SOD/committal proceedings.
(Babi a Puniva)
MM-06, West District. THC
Delhi/07.08.2020



